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20.01.2022 
Accused Md. Jalil Ali is present. 

Copy is furnished to the 

accused. 

I have heard both sides and 

perused the case record. 

Upon such hearing and 

perusal, I find sufficient materials 

against the above named three 

accused for the offence punishable

u/s 379 of IPC. Accordingly, charge 

is framed against the above named 

three accused for the offence 

punishable u/s 379 of IPC. 

The charge is then read over 

and explained to the accused to 

which he pleaded guilty. 

Accordingly, I have recorded 

the statement of plea of guilt of 

accused uf/s 241 of CrPC. 

Finding the plea of guilt to be 

voluntary, the same is accepted. 

intrate Considering the fact that the 
u, :llhmpir 



offence Committed has 

Caused 
mental agony and a sense 

insecurity in the mind of the victim, I 

of 

am not inclined to release the 

convict under the provision of 

probation of offenders Act, as the 

same will portray a very lenient 

approach of the court and thereby | 

encourage other potential offenders 

to commit similar offence in future. 

I have heard convict on the 

point of sentence. Considering the 

submission made by the convict 

person, and having regard to the 

nature and gravity of the offence, 

Convict Md. Jalil Ali is sentenced to 
undergo simple imprisonment for a | 

period of 30 days and also to pay a 

fine of Rupees 1000/- for the 

offence u/s 379 of I.P.C, in default 

of payment of fine, to undergo 
further simple imprisonment for 15 

days. The period of detention 

already undergone by said convict 

during investigation and trial of this 

case shal be set off against the
sentence of imprisonment of 30 days 
as aforesaid. Be it noted here that 
the accused was in custody for 31 Ad Cifutcal Magistrato 

Lakhinpu:, Noith La:hunpur 



days during investigation of this 

case. Accordingly, after such set off 

as aforesaid, the accused is no more 
required to be remanded to jail. 

The fine as aforesaid shall be 

handed over to the victim i.e., owner 

of mobile handset Smti Somajan 

Begum, of K.B Road, Lakhimpur as 

Compensation. 

The seized mobile handset shall 

be released to the custody of said 

owner Smti Somajan Begum. 

This case is disposed of on 
pleading guilty by the accused. 

Issue notice to the victim for 
payment of compensation. 

Fix 38.03. 2022 for payment of 

Compensation. 
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